IN THE CENTLAL ADMIKISTRATIVE TRIBUHAL HYDERAB XD BENCH

' & AT MYDERABAD | i

0.A.No,196/92 Date of Order: 12,3.1992,
BETWEEN ¢

1, 8.5, dhakara Gupta

2, D.Ramechandra heddy

3, C.5,N,prasad

4, M.Batyanarayana

5. N.Anjaneya Murthy

€. A.Jayaramappa .. Applicants;

AND

1. Union of India,
rep, by its Secretary,
- Ministry of Communications,
Dept, of Telecommunicetions,
Govt, of Indlia,
New Delhi - 110 GOQ1,

. 2. Chaiiman, Telecom o .mission,
Ministry of Jommunications Dept.,
Telecommunications, Samachar Bhavan,
New Delhi -~ 11¢ €O1,

3. Director-Gen-:ral,
Telecommunications, New Delhi-110 (c1,

4., Deputy Director Geneqa',(personnol),
Ministry of Communicatjons Dept., .
Samacher Bhavan, New Dclh} -~ 111G CO01. ' '

5, Tne Chief Genersl Minager,
Tc lecommunications, A.P., tlyderebad,

' .o lespondent s-
b J . ‘ - .
counsel for thc Applicants .o Mr. K. lakshmi Harasimha

Counsel for the kespondents . Mr.R.k.Devraj,Addl.oGoe
b
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HOIi '3 LE SHEI R BALASUSANALTAR, MEM3 . (AULT )

CURAM 3

HOR'BLE SHLLI T.CHANDLASEKIIALA LEDDY,M:‘.Ii’uJEI‘\ (JubL,)

{

- 1
(Order of the Division Bench delivered by

Hon'ble Shri T.ChanCriasckhale I,edéy,rk-.mbér(Judl-.)' ).
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7 filed under Segt

w Thes is an applica

19 of the Aministrative Tribunals Act to direct the re
o give the benefit bf Juigement i{n OA.603 and 605 of C.A.T. 8
Ernakulam Benég and OA,1599/87 and batch of principal Bench ‘
of the C.A.T. dated 7.6,1991 to the applicents herein also
with & direction that they shall pe deemed to hEVE'been'promOted
with effect from the date prior to the date of promotion of
any person who passed depaltmental examination subéequent to

? the applicents and thelir seniority be revised in TES Gropp-'B'
cadre by refixing thelr pay with effect from the respective
gates with all conseguential penefits and to pass such other
order or orcers as are-deemed fit and properl in the

. circumstances of the case,

2. OA.NoS.1599/87, 1125/88, 1673/87, 2141, 2139/88,

1597 & 1671/87 had been £11ed before the C.A.T., pPrincipal
Bench, New Delhi by the applicants who ale similarly placed
in al] respectsithe applicents in the present Oh for the

very same reliefs the applicants have prayed for in the

present OA, The principzl Bench as per the Judgement dated
7.6.91 had allowed all‘tﬁﬁ said OAs by giving appropriate
girections, As against the datd Judgementsthe department
! (Respondents herein) carried the matter in appeal Dy filing
‘y Special leave petitions to the Sﬁpreme Court, The Supréme
Court as per its orders dated 6,1.,1992 dismissed the S;L.Ps
. after observing 85 follows := ;

i)
| '
i

nThese Specioal' leave pretitions nre
di}ccted agihlthivt the judgement ot
the Central Mministrative Tribunéi,
principal Bench, Delhi dated June|

7, 1991, The: Principal Bench has
followed the budgement of the Allahabad
High Oourt in Writ petitions 2739 and
1652 of 1681 decided on February, 2C,
1985, S1P (C) Nos,3384-86/86 against
the Judgement of the Allahabad tigh
ourt have already been dismissed by

this Oourt on April 8, 1986, We see
| _ ,
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no grounds to interfere,
Leave Petitions are dismissed,”

1 L3 {
So, from the said orders of the Supreme Court it is quite !

evident that the Judgements of the C.A.T., New Delhi dated

7,6,1991 had become final in all respects,

3. As the directions in the sald OAs(1599/87,etc.,) g
were not implemented by the départment, the applicant therein ?
had filed Contempt PetitiOns_beforE the C.A.T., Principal |
Bench, The seid Contempt Petitions had come up for orders
before the C,A.T., New Delh} on 28,2,1932, On 28.?.1992 in
the said Contcmpt Petitions pending before the S.A.T, on the
undertaking givep by the respondents recorded in the order
of the C.A.T, is produced before us and the same is as

follows :-

"The anomzly in seniority of TES,
Group 'B' has arisen as a consequence
of implementation of the decision of
2.A,T., Principal Bench, Hew Lelhi dated
- 7.€.1591 in OA,Nos,1599/87, 1671/87,
1125/88,1673/67,2141,/88,2139/88 and
1%97/87 inj respect of the petitions in i
the said 6.A.5, which inother words 1s
implementetion of said decision in
respect of limited No, ot TES, Group ‘B!
officers who have gone to Hon'ble Tribunal
instead of its implementation to the entire
) cedre of TES, Group 'B'. It may also be :
y pointed out that in the light of recent
Supreme Court decision upholding the k1%
decision of Principal Bench, the proposal 1
to revise the seniority of entire cadre of .
TES, Group 'B' Officers as per para 206 of . i
P & T Manual, Vol,IV is under consideration 3
of the dept. Since the cedre of TES, \ :
Gioup 'B' exceeds 10,000, the entire '
exerciseof collecting/conciling/organisa- |
tion the information is likely to teke :
at least six months time., The eXercise i
has alreFdE been initiated, The names !
|

of petitiophers would be accordingly placed,
in TES, Group *4' senjority list and there-

. after would be consjidered for further
promotion according to revised list in
asccordance with rules, availability of
vacencies and on the basis of rccommendations
of DPC." - ‘
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_-6, One copy to H:-_!'..Le;}cshrninajas*imha,Adv'g)cg't-er;‘r:\";;;pgve“

So, in view of the undertaking given by the respondents herein
in the said ante;pt petitions before the C.A.T.,'wg are of
the opinion that the intereSts of the Justice woﬁ%d'be met

by deciding this OA by giving the very same directions thet
were given by C.A.T., Principal Bench in the Jhdgament:

dated 7.6.1991 in Oh,1599/87 and betch.

4, : In the ¥esu1t we direct the reSpondénts to
exter{d the benefit of the Judgements delivered by. thé C.A.T.
on 7.6.1991 in 0A,1599/87 and batch to the applicahts.herein
also. The epplicants shall be deemed tl,o have been promoted@

with effect from the date prior to the date of promotion of

Gas:ted depo

any person who “paS:e rtmental examination subsecuent

|‘ .
to the &,plicants &nd their seniority to be revisec in TEL Group

(ﬁ;} 1p' cadre, The applicents shall also be entitled to refixation

of the pay with effect £r0m the said date, This order shall

be implemented within six months from the date of recelpt
of the order, The appliceticm i{s thus disposed of at the
~ sdmission stage itse1§.h1ph no order &s to costs,
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TO ! . d
1. The Becretary, Uhion of India, Ministry ot Communicatlions,
Dept, of Telecomunicationhg, Govt,of India, New Delhi,

2. The Chairman, Telecom Commission, Min, ot Communications Dept

. Telecommunications, Samachar Bhavan, New Delhi~1, "

3, The Director-Ceneral, Telecommunications, New Delhi~i.

4. The Chiet Genersl Manager, Telecommunicatlions, A.P;nvdérabnd.

5. The Deputy Director General (Personnel) Ministry of .
Communications, pept, .§amachar Bhavah, New Delhj~1,

’

7. One sd copy to

Byplne spare copyl N.R.Devraj,Adal,cosC. '@ AT gd - oatle: - T e
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